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IN THE CENTHAL A IMINISTRATIVE TRIBUNAL, ALLAHABAD
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Allahabad ;: Lated this )9th day of August, 1988
CIVIL CONIEWPT PETITION NO, 24 OF 1998
IN

e ——————

ORLGINAL APPLICATION NO,1130 OF 1995

S——

CORAM <~
Hontple Mr, S, Dayal, A.M, |

Hon'ple Mr, SKI Naqgi J .M,

Sahdeo Ram §/o shri Banwari Ram,
Ex., y.0.s, in the Office of
General Manager, Govt, Oplum anu Alkied
works Ungertaking, Ghazipur,
(sri Anand Kumar/srl CP Gupta, Advocates)
¢ ° e @ ﬁpplic.aﬂt
Versus
Prem Changdra,
General Mgahager,
Government Opium and Alklied works Undertaking,
Ghazipur, :
(Km, sadhna srivastava, Advocate)

[ I » Iopp- tparw

By Honthle Mr, S, mgal, AaM.

|

|
This contempt petition was filed for initiating :
conémpt proceedings against the Upp, Partly for deliberately f
disobeying the order passed in OA No,})30/95 directing the
opp. party to consiger the applicant as fit for crossing

of E,B, with all consequential benefits from Q1-03-88 .
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The Opp, Party has filed a counter reply in which it hgas
been mentioned that the amount of Rs, 26,150/~ wpich was

arrears to the applicant’ has been paid on )3-.4.98 vige
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Cheque No,A/28 790655 dt,6-4-98, The final pension

has also been agllowed to The applicant, Thus, the

order stangs fully complied with, Learned counsel for
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we applicant accepts this position, Therefore, no
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) Case for contempt is mage out, There is some delay in
¥ - complyiNg with the arger put zg the delay has peen
. | ~= explained by the respondent in the counterreply,
I‘her_efore, Notices issyed to the Opp. Party stang
¢

discharged and the case is consigned to recorg,




